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The following Order of the Court was delivered : Leave granted.

Wi | e considering an application for grant of bail to accused in a crimna
case, the Hi gh Court made certain observations in the order under appea
agai nst the appellants that they have tried to over reach the process of

| aw by submitting a report under Section 169 Cr.P.C. before the Court of
Metropolitan Magistrate to discharge all the three accused for serious

of fences arising under Section 114, 302 1PC and under Section 25 (1)(c) of
the Arnms Act. The High Court observed that by filing the cancellation
report the appellants had shown scant regard to the proceedi ngs before the
Sessions Court and the High Court, as on two occasions the petitions for
anticipatory bail were rejected; that, the appellants have not applied
their mind in filing such a report under Section 169 Cr.P.C. and have tried
tointerfere with the adnministration of justice amunting to serious

m sconduct: that, the State Governnment shoul d take serious action

i ncl udi ng suspension fromservice of both the appellants.

If at the stage of grant or refusal of anticipatory bail certain aspects of
the case are considered but later if the investigating agency files a
report under Section 169 Cr.P.C., it.is difficult to perceive that such a
step woul d anount to interference with the administration of justice.

We have carefully gone through the observations made by the | earned Judge
of the H gh Court and we are of the opinion that those observations are
neither justified nor called for in the case. Therefore, we direct that the
observations nmade in the order of the Hi gh Court fromparagraph 16 till the
end of the order, except the operative part thereof, shall stand expunged.

The appeal is allowed accordingly.




